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RAJYA SABHA
Thursday, the 7" August, 2025/16 Sravana, 1947 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Now, Papers to be laid on the Table.

I Bye-laws of various monuments

. Report and Accounts (2022-23 and 2023-24) of the DPL, Delhi; Ramakrishna
Mission Institute of Culture, Kolkata; and RRRLF, Kolkata, West Bengal and
related papers

THE MINISTER OF CULTURE (SHRI GAJENDRA SINGH SHEKHAWAT):  Sir, | lay on
the Table—

I. A copy each (in English and Hindi) of the following Heritage Bye-laws of the
Ministry of Culture, under sub-section (6) of Section 20E of the Ancient Monuments
and Archaeological Sites and Remains Act, 1958 for:-

(1) Small gateway of Fort, Bishnupur, District—Bankura, West Bengal.
[Placed in Library. See No. L.T. 3079/18/25]

(2) Dalmadal gun and the platform on which it is mounted, Bishnupur, District —

Bankura, West Bengal.
[Placed in Library. See No. L.T. 3077/18/25]

(3) Hamsesvari and Vasudeva temples together with adjacent land comprised in
survey plot Nos. 1733, 1734 and part of survey plot Nos. 1732 and 1735,

Bansberia, District - Hooghly, West Bengal.
[Placed in Library. See No. L.T. 3076/18/25]

(4) Gurhgaon Raja’s Palace, District-Sivasagar, Assam.
[Placed in Library. See No. L.T. 3078/18/25]

(5) Gate of OId Fort, Bishnupur, District — Bankura, West Bengal.
[Placed in Library. See No. L.T. 3076/18/25]
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[ RAJYA SABHA ]

(6) The fort with walls and ruins of dwelling houses inside it and with flights of

steps, Chandpur Fort in pargana Chandpur, Chamoli, Uttarakhand.
[Placed in Library. See No. L.T. 3078/18/25]

(7) Dandeswar Temple, Kotli and GandhakGunth (Chandhok), Tehsil Bhanoli,

District Almora, Uttarakhand.
[Placed in Library. See No. L.T. 3076/18/25]

(8) Awantiswami temple together with adjacent land comprised in survey plot
Nos. 2800 and 2804, Locality-Awantipura, Tehsil-Pulwama, District-

Anantnag, Jammu and Kashmir.
[Placed in Library. See No. L.T. 3079/18/25]

(9) Amleshwar alias Mamleshwar group of temples including Kaleshwar temple
together with adjacent land comprised in part of survey plot No. 19/,

Godadpura, District - Khandwa, Madhya Pradesh.
[Placed in Library. See No. L.T. 3079/18/25]

(10) The Nadan Mahal and The Tomb known as Ibrahim Chishti’'s Tomb situated
in the immediate neighbourhood of the Nadan Mahal at Yahyaganj, Tahsil

and District-Lucknow, Uttar Pradesh.
[Placed in Library. See No. L.T. 3076/18/25]

(11) Town Hall alias Gandhi Bhawan, Shivpuri, District - Shivpuri, Madhya

Pradesh.
[Placed in Library. See No. L.T. 3077/18/25]

(12) The Ruins of a large Chandella Temple, the Sanctum is gone entirely, but the
Mandapa remains and a Priest’'s House, close to the Temple No-238,

Ramnagar, Tehsil — Mau, District — Chitrakut, Uttar Pradesh.
[Placed in Library. See No. L.T. 3076/18/25]

(13) Remains of Sixteen Temples, Adbadri, District-Garhwal (now in Chamoli),
Uttarakhand.

(14) Rashamancha, Bishnupur, District — Bankura, West Bengal.
[Placed in Library. For (13) and (14), See No.L.T.3078/18/25]
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(15) Ancient Remains Rock Engravings and Saivite Temple at Bhojpur, District

Raisen, Bhopal, Madhya Pradesh.
[Placed in Library. See No. L.T. 3077/18/25]

(16) Radhashyam Temple, Bishnupur, District— Bankura, West Bengal.
[Placed in Library. See No. L.T. 3079/18/25]

(17) Old Mughal Kos Minars adjoining the NorthWestern Railway in the Sonepat
Tahsil (now known as Sonipat), Haryana.

(18) Madanmohan (Temple), Bishnupur, District — Bankura, West Bengal.

(19) Jore-Bungla (Temple), Bishnupur, District — Bankura, West Benga.
[Placed in Library. For (17) to (19), See No.L.T.3077/18/25]

(20) Nanda Lal Temple, Jora Mandir, Radhagobinda Temple, Radhamadhab
Temple and Kala Chand Temple, Bishnupur, District — Bankura, West

Bengal.
[Placed in Library. See No. L.T. 3079/18/25]

Il. A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report and Accounts of the Delhi Public Library (DPL), Delhi,
for the year 2023-24, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Library.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3081/18/25]

(i) (a) Fifty-First Annual Report and Accounts of the Raja Rammohun Roy
Library Foundation (RRRLF), Kolkata, West Bengal, for the year 2022~
23, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Foundation.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3082/18/25]

(i) (a) Annual Report and Accounts of the Ramakrishna Mission Institute of
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Culture, Gol Park, Kolkata, for the year 2023-24, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 3075/18/25]

l. Notifications of the Ministry of Environment, Forest and Climate Change
IIl. Reports and Accounts (2023-24) of National CAMPA, New Delhi; the Wildlife
Institute of India (WII), Dehradun, Uttarakhand and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI KIRTIVARDHAN SINGH): Sir, | lay on the Table—

l. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Environment, Forest and Climate Change, under Section 26 of the Environment
(Protection) Act, 1986: -
(1) G.S.R. 194(E)., dated the 26" March, 2025, publishing the Environment
(Protection) Second Amendment Rules, 2025.
(2) G.S.R. 446(E)., dated the 3 July, 2025, publishing the Environment
(Protection) Third Amendment Rules, 2025.
(3) G.S.R. 465(E)., dated the 11" July, 2025, publishing the Environment
(Protection) Fourth Amendment Rules, 2025.
(4) G.S.R. 482(E)., dated the 21*" July, 2025, publishing the Environment
(Protection) Fifth Amendment Rules, 2025.
(5) G.S.R. 487(E)., dated the 22" July, 2025, publishing the Environment

(Protection) SixthAmendment Rules, 2025.
[Placed in Library. For (1) and (5), see No.L.T.3015/18/25]

Il. (i) (1) A copy each (in English and Hindi) of the following papers, under Section
24 of the Compensatory Afforestation Fund Act, 2016: -

(a) Annual Report and Accounts of the National Compensatory Afforestation
Fund Management and Planning Authority (National CAMPA), New Delhi,
for the year 2023-24, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 3016/18/25]
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(i) A copy each (in English and Hindi) of the following papers: -

(a) Annual Report and Accounts of the Wildlife Institute of India (WII),
Dehradun, Uttarakhand, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(C) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3098/18/25]

MESSAGE FROM LOK SABHA

The Merchant Shipping Bill, 2025

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 6 August, 2025, passed the Merchant Shipping Bill, 2025.
| lay a copy of the said Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

M W A (STRIES): ABIG T, H [AHRT-He e e dael) daaty Wl 9iHfa &

FreforRaa uicrae=l & Ueh-Te Uiy (sl a1 fewal #) | Jeel UR R §: -

(i) Eleventh Report (Eighteenth Lok Sabha) of the Committee on Action Taken by
the Government on the Observations/Recommendations contained in the First

Report (Eighteenth Lok Sabha) on Demands for Grants pertaining to the Ministry
of Defence for the year 2024-25 on ‘General Defence Budget, Border Roads
Organisation, Indian Coast Guard, Defence Estates Organisation, Defence Public
Sector Undertakings, Welfare of Ex-Servicemen and Defence Pension (Demand
Nos. 19 And 22)’;

(i) Twelfth Report (Eighteenth Lok Sabha) of the Committee on Action  Taken by
the Government on the Observations/Recommendations contained in the
Second Report (Eighteenth Lok Sabha) on Demands for Grants pertaining to
Ministry of Defence for the year 2024-25 on ‘Army, Navy, Air Force, Joint Staff
and Ex-Servicemen Contributory Health Scheme (Demand Nos. 20 and 21)’;

(iit) Thirteenth Report (Eighteenth Lok Sabha) of the Committee on Action Taken by
the Government on the Observations/Recommendations contained in the Third
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Report (Eighteenth Lok Sabha) on Demands for Grants pertaining to the Ministry
of Defence for the year 2024-25 on ‘Capital Outlay on Defence Services,
Procurement Policy and Defence Planning (Demand No. 21)’; and

(iv) Fourteenth Report (Eighteenth Lok Sabha) of the Committee on Action Taken
by the Government on the Observations/Recommendations contained in the
Fourth Report (Eighteenth Lok Sabha) on Demands for Grants pertaining to the
Ministry of Defence for the year 2024-25 on ‘Directorate of Ordnance
(Coordination and Services) — New DPSUs and Defence Research and
Development Organisation (Demand Nos.20 and 21)’.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

e AN (STRIES): HeIed, H  [IHRT-Haierd e Haet wa<iy Rt |ff &

f=ferRad ufdei & o1y | 3R Vv # 3fdfdse RIBIR R IRGR gRT & T3 3iferH

HRATs Feell favvll B Ueh-Tes Ui (31T an fewsl #) |HT e UR Il §:-

(i) Thirteenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
Action Taken by the Government on the Observations/Recommendations

contained in the Fourth Report (Seventeenth Lok Sabha) of the Committee
(2019-20) on Demands for Grants pertaining to the Ministry of Defence for the
year 2019-20 on ‘Ordnance Factories, Defence Research and Development
Organisation, Directorate General of Quality Assurance and National Cadet
Corps (Demand Nos. 19 and 20)’;

(i) Sixteenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
Action Taken by the Government on the Observations/Recommendations
contained in the Eighth Report (Seventeenth Lok Sabha) of the Committee
(2019-20) on Demands for Grants pertaining to the Ministry of Defence for the
year 2020-21 on ‘Ordnance Factories, Defence Research and Development
Organisation, Directorate General of Quality Assurance and National Cadet
Corps (Demand Nos. 19 and 20)’;

(iit) Thirty-second Report (Seventeenth Lok Sabha) of the Committee (2022-23) on
Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-seventh Report (Seventeenth Lok Sabha) of the
Committee (2021-22) on Demands for Grants pertaining to the Ministry of
Defence for the year 2022-23 on ‘Army, Navy, Air Force, Joint Staff, Military
Engineer Services, Ex-Servicemen Contributory Health Scheme and Sainik
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[ 07 August, 2025 ] 7

Schools (Demand Nos. 20 and 21)’;

(iv) Thirty-Third Report (Seventeenth Lok Sabha) of the Committee (2022-23) on
Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-eighth Report (Seventeenth Lok Sabha) of the
Committee on (2021-22) on Demands for Grants pertaining to the Ministry of
Defence for the year 2022-23 on ‘Capital Outlay on Defence Services,
Procurement Policy, Defence Planning and Married Accommodation Project
(Demand No. 21)’;

(v) Thirty-fourth Report (Seventeenth Lok Sabha) of the Committee (2022-23) on
Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-ninth Report (Seventeenth Lok Sabha) of the
Committee (2021-22) on Demands for Grants pertaining to the Ministry of
Defence for the year 2022-23 on ‘Directorate of Ordnance (Coordination and
Services)-New DPSUs, Defence Research and Development Organisation
(DRDO), Directorate General of Quality Assurance (DGQA) and National Cadet
Corps (NCC) (Demand Nos. 20 and 21);

(vi) Fortieth Report (Seventeenth Lok Sabha) of the Committee (2022-23) on
Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-sixth Report (Seventeenth Lok Sabha) of the
Committee on Defence (2021-22) on Demands for Grants of the Ministry of
Defence for the year 2022-23 on ‘General Defence Budget, Border Roads
Organisation, Indian Coast Guard, Defence Estates Organisation, Defence Public
Sector Undertakings, Canteen Stores Department, Welfare of Ex-Servicemen
and Defence Pension (Demand Nos. 19 and 22)’;

(vii) Forty-first Report (Seventeenth Lok Sabha) of the Committee (2022-23) on
Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-first Report (Seventeenth Lok Sabha) of the Committee
(2022-23) on ‘Assessment of Welfare Measures available to war
widows/Families in Armed Forces’;

(vii) Forty-third Report (Seventeenth Lok Sabha) of the Committee (2023-24) on
Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-fifth Report (Seventeenth Lok Sabha) of the Committee
(2022-23) on Demands for Grants pertaining to the Ministry of Defence for the
year 2023-24 on ‘General Defence Budget, Border Roads Organisation, Indian
Coast Guard, Defence Estates Organisation, Defence Public Sector
Undertakings, Welfare of Ex-Servicemen and Defence Pension (Demand Nos. 19
and 22)’;
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(ix) Forty-fourth Report (Seventeenth Lok Sabha) of the Committee (2023-24) on
Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-sixth Report (Seventeenth Lok Sabha) of the Committee
(2022-23) on Demands for Grants pertaining to the Ministry of Defence for the
year 2023-24 on  ‘Army, Navy, Air Force, Joint Staff, Ex-Servicemen
Contributory Health Scheme and Sainik Schools (Demand Nos. 20 and 21)’;

(x) Forty-fifth Report (Seventeenth Lok Sabha) of the Committee (2023-24) on
Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-seventh Report (Seventeenth Lok Sabha) of the
Committee (2022-23) on Demands for Grants pertaining to the Ministry of
Defence for the year 2023-24 on ‘Capital Outlay on Defence Services,
Procurement Policy and Defence Planning (Demand No. 21);

(xi) Forty-sixth Report (Seventeenth Lok Sabha) of the Committee (2023-24) on
Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-eighth Report (Seventeenth Lok Sabha) of the
Committee (2022-23) on Demands for Grants pertaining to the Ministry of
Defence for the year 2023-24 on ‘Directorate of Ordnance (Coordination and
Services)—New DPSUs, Defence Research and Development Organisation and
National Cadet Corps (Demand Nos. 20 and 21)’;

(xii) Fifth Report (Eighteenth Lok Sabha) of the Committee (2024-25) on Action
Taken by the Government on the Observations/Recommendations contained in
the Forty-second Report (Seventeenth Lok Sabha) of the Committee (2023-24)
on 'A review of the Working of the Defence Research and Development
Organisation (DRDO)'; and

(xiii) Sixth Report (Eighteenth Lok Sabha) of the Committee (2024-25) on Action
Taken by the Government on the Observations/Recommendations contained in
the Forty-seventh Report (Seventeenth Lok Sabha) of the Committee (2023-24)
on ‘A Review of Functioning of Zila Sainik Boards in the Country’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

DR. JOHN BRITTAS (Kerala): Sir, | lay on the Table, a copy (in English and Hindi) of
the Seventh Report of the Department-related Parliamentary Standing Committee on
External Affairs (Eighteenth Lok Sabha) on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fourth Report on
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‘Demands for Grants pertaining to the Ministry of External Affairs for the year 2024-
2025’.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOUSING AND URBAN AFFAIRS

S AR AR (A= USRN): HEIGY, H TR 3iR 2e<l S HATeg 6 '3TaH
AN (2024-25)" & HEL H - [IHRT-H T SR iR 2™ BRI el FHET il
JAT & Ugel UiTIe (ASREI! Al FH) H il RABIRe/FqRhAl IR IRBR
GRT &I T3 BRATg Gag] AT & 1Y Ul (IeREd] dAldh F4T) & e 1 H
3idfase RYBTIREN/AYRAYT IR ARDR gRT Bl Tg HRATg et [Gavor of gep uf
(3T T 2l o) |1 9T dl IR @l g

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT AND PANCHAYATI RAJ

st Mar SE T (SR Uee): deiey, H favrT-Hdfra amior fdem ik

G 7T el HHa T Il AT (2024-25) & FEfaRad gfidedl @ Uah-Ud

ofer (3T a2 & ) 99T yed R Il § -

(i) Sixteenth Report on “Action Taken by the Government on the Recommendations
of the Committee contained in its Sixth Report on ‘Demands for Grants (2025-
26)" pertaining to the Ministry of Rural Development (Department of Land
Resources); and

(ii) Seventeenth Report of the Committee on ‘Pradhan Mantri Gram Sadak Yojana
(PMGSY)’ pertaining to the Ministry of Rural Development (Department of Rural
Development).

REPORT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

sthrcl RS areites (Wea U=en) < Heled, § STy STicrdl ot g ferd STofierdl
& BT HaET FHT & 5 S, 2025 H 11 5[, 2025 T THLTAT, R 3R TG
&% 3TETI SR & Ay H yfda o gas Uiy (3f3rsh e &) #) |91 yed W @ gl
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REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

SHRI DEVENDRA PRATAP SINGH (Chhattisgarh): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes (2025-26):-

(i)  Fourth Report on the subject “Reservation for Scheduled  Castes and
Scheduled Tribes in the services and in the allotment of commercial and
residential accommodation of Delhi Development Authority (DDA).”
pertaining to the Ministry of Housing and Urban Affairs; and

(i)  Fifth Report on ‘Role of autonomous bodies/educational Institutions like
Central Universities, Engineering Colleges, IIMs, IITs, Medical Institutes in
socio-economic development and implementation of reservation policy for
Scheduled Castes and Scheduled Tribes with specific reference to
University of Delhi’ pertaining to the Ministry of Education (Department of
Higher Education).

OBSERVATIONS BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, twenty-five notices have been received
today under Rule 267. In view of my observations dated 5" August, 2025, and since
none of these notices are in adherence to the requirement of rules as enunciated in
past, | am not admitting any of the notices. ...(Interruptions)... | am not admitting
any of the notices. ...(Interruptions)...

it <ot fag (IR ST &, et : O), Jeotde Al ug SIfoiy| ... (g ). ..

N IIFUTRT : A1 TSR, § SM9HT 2021 H the then Chairman D1 Teb wf el
BT 37 AT =T %J:, “Only one of the 17 notices is on the situation caused by the
Covid-19 pandemic. You cannot discuss 17 issues simultaneously. Nobody can
dicate to the Chair; | am sorry to say this.” ...(Interruptions)... This is the ruling of the
then Chairman. ...(Interruptions)...
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SHRI TIRUCHI SIVA (Tamil Nadu): Is this the only reason?

MR. DEPUTY CHAIRMAN: Please, | am going as per rules, Tiruchiji.
...(Interruptions)... I am going as per rules. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, from the previous Chairman’s ruling, what
do you want to say? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am talking about this now. ...(Interruptions)... Please
allow me. ...(Interruptions)... T AT AGRT & SR TR AlfCHAST Widd ©, H
3T 9 gl &1 gl Please help me. STRT 3ITaR 3¥H T 31X &, Question Hour
T BT AR Bl ... (FIF)... § RaRe doa & o9 o die ) R
.. (TAUTF)... H T 3O IS SRt L. (A, AR ISR, o
T3 ¥ 39 qob fAf=T Hecaqel fauai o B4R URT 180 Starred Questions, 180 STIRI
3R ATATI=T, 180 Tt HIH VST R+ DI HIhT 2T, TAlhT SRR LT & BRI
B9 $had 13 Starred Questions, 5 STRT TR AT 3fIR 17 WIS HLF & of Y|
..(TAY)... AU & BRI 3H T § 3F dd &9 51 €¢ 30 e a1 b T
..(FFIH).... BRI FHERY Q2 &1 Sl & YT Bl ... (FaE)... WIS, @Sl
...(TAYH)... 3T (A H iS¢ W, § 39l dIe b1 HAlbT Gl
...(AYH)...Please maintain order. H disorder H HiBT &l & HHAT gl
..(9YT)...Please go back to your seats. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, allow the LoP to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.

The House then adjourned at nine minutes past eleven of the clock.

The House reassembled at two of the clock,
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair.

GOVERNMENT BILL
The Coastal Shipping Bill, 2025

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Sarbananda Sonowal to
move a motion for consideration of the Coastal Shipping Bill, 2025. ...(Interruptions)...
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THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Sir, | move:

“That the Bill to consolidate and amend the law relating to regulation of coastal
shipping, promote coastal trade and encourage domestic participation therein, to
ensure that India is equipped with a coastal fleet, owned and operated by the citizens
of India for its national security and commercial needs, and for matter connected
therewith or incidental thereto, as passed by Lok Sabha, be taken into
consideration.”

The guestion was proposed.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): | now call upon Members
whose names have been received for participation in the discussion. Shrimati
Darshana Singh. ...(Interruptions)...

sttt g R (STRUQYD): IUAHIEge HEIG Y, 31U 31 39 ¥a § A uld
qRag faea®, 2025 IR = IR G BT IR U fhaT, 396 {10 F 3T
3R Yhe Bl gl ...(AY)... Hel&d, Y31 74 © P o § 59 Haq 4 b VA
fGErTeh IR 91t RET g, S 7 ol IR Bl G ! GHTISI DI AT TG BRI, diceh
S P ATHHRTT, GRET 3R FHTIR fIHTY B 3R | AR BT ...(TALTH)..
g fagae iferTd geormal 9 w8l ifd Th I Fhed Bl ....(FAYUH)... Th VT
Fhed, ST BHR e &3 Bl ARH HRH, 8N ARGl BT WAHedr - 3R
R a8 &5 &1 Wifod gd wafid wawy o & forg Seran = 2

HEled, A ge /31, A IR qidl St 7 g9 I8 fqvard S & fb
s IRA DI TG b §R &l ...(aM)... 3 I8 [A8dh I Rl Bl 3™
ERTT IR SARA &I fa2n ¥ v Ufaetiie T gl ....(aaem). .

HEIGY, BHRT 991 Udh [JeTel W] ¢ Nl A foRT g3l €, olfdhT ! &
BT AT < DI rfeReT Bl FIa=1 e anfay o, a1 it da& =21 firer ura 2
..(TIYTH)... 37T |1 TR ST 4 A A8 BT (2T Fol AN D o 1theh H AT 6
Y 7 9irerd 8, Siafd dRed R 7 $ad Il &, diedh GIER & JHd AR
31feres fearss i 7, <o bR ) ST SR WA 81 ..(agm)... I8 f9ergss st
I BT I8 BT SR B ..(FFUF)... 78IS, H 59 [A9¥® &1 R 994
BT § IR 9 gRa9N UBd & o7y A1 v #301, 8 SRws |Gl Sl 921 A
o<, 9 gRaEd iR Semnt #4350, ot watHe ST St ot g1fés qurs <<t g,
Igd-9gd g-IAIG | ...(GLM). .
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SuHTEeE (S Tear foarsh): g=uare At el IR | (). .

it STERT W : TR, VAUl B a1 a1ed 2l ...(FFEH). .
SURHTIE (37 T fraregh): S ©, § S0 GHY 1 ...(FFEH)...
SHRI GOLLA BABURAO: Sir, thank you for giving the opportunity ...(Interruptions)...

IUFUTIY (3 THTI™ faarsh): 3119 3199 WH R 96 S8V ....(&de ).... Now, the
Leader of the Opposition.

fug & a1 (sh AfeoA @) AR, § THT g=dTe $HRAT g b 3170 ot dier
BT AT [T ...(ALTH).... § 27 BT 1A BR BT Z ...(FAYH)... TR, R I8 el o
e 3T 2T FST GARATD RANKT A I[OR &1 Bl ...(FqHM)...

IuHTETE (3Nt g9 faarsh) : 3119 Ugol dReq] &1 U9 a5V ....(Fae ). .

$it aferprod @ sAIfoY 89 g el -S[eidR &1 HRA1 6 ...(FaLH)... 519 84
fAST-S[eThR BT HRAT 8, Al S9d {7 317 39 <@l ! AT o, T 89 |4l
ety 21 & fod & Sif 9 =Sl Bl &, g8 |l R & {89 G 81 ...(aem)...

SuaHTeHeT (2 Tea fars)) ; 3y ST, Ig AR BT U Tl Bl ....(FILT). .

1t AferehTo] @AY I BT 31T U8l HIQ| ...(GEH)...

STaHTIe (2N g™ fEre)) : e & Hd1 9ol ....(STaHm). .

JUT & a1 (N ST YBeT T8N 9R, 34! 9ot 9y Rl iR fore s v, safer 9wy
AR & ATAR TS Fel, VAT HRT A& Bl ...(FTEH)...

SuHTeIE (31 gaEa farsh: 87 e qERE | (FFHH)... Bad [ & Hee
3ifhel B, 1] 3ifehd TET BIFTI ...(FGET)...

SHRI GOLLA BABURAO (Andhra Pradesh): Sir, at the outset, | congratulate the
Government for introducing this Coastal Shipping Bill. ...(Interruptions)... The
Coastal Shipping Bill is very important to regulate the shipping trade.
...(Interruptions)... What is this? At least, | have an opportunity ...(Interruptions)...
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SUquTE (st g™ Rarsh): A AERIT, HUAT ALY SR B el
ST ...(FIG™)... (¥ T8 DI ..(aEH)...

SHRI GOLLA BABURAOQO: Sir, | really thank the Government for introducing this Bill
because this is very important to regulate the shipping transport and shipping trade
not only in India but also in other countries. ...(Interruptions)... Now, | have three-
four points. The first point | wish to make is that the Bill, under Clause 3, removes
license for vessels owned by Indians doing trade in our territorial waters, including
maritime zones. ...(Interruptions)... Our YSR Congress Party welcomes this Bill, as
it removes the bureaucratic hurdles and gives better operational environment for
Indian-flagged vessels engaged in coastal trade. ...(Interruptions)... The second
point | wish to make relates to Clause 8 of the Bill, which deals with creation of the
National Coastal and Inland Shipping Strategic Plan; new coastal shipping routes;
improvement of coastal shipping operations; and assessment of traffic on coastal
shipping. ...(Interruptions)...

SUqHTEIy (31 g fErsh: A 9ew, I8 e Told Bl .. (aE). .

39 B! 1 HINTT| TS Ted B

SHRI GOLLA BABURAO: Here, | wish to make a point that Inland Waterways
Authority of India recently found that only 20 National Waterways are feasible for cargo
transportation. ...(Interruptions)...

SyaHeE (St geEm  REreh): A e, I8 Ao Tad Bl . (FaHH). .
ST HAT STHR SiT, 3T JATYD] AH ¥ JHRAT US| ...(FGEH)... 3T SHDI A1
P AT .. .(FATH).... I8 T B ....(FALH)...

SHRI GOLLA BABURAO: And, there are three Waterways in Andhra Pradesh,
including Buckingham Canal from Kakinada to Puducherry. ...(Interruptions)... |
would like to know from the hon. Minister what his Ministry is doing to optimally utilize
Inland Waterways for goods and passenger transportation. ...(Interruptions)...

Suawreas (St g™ forarsh: e 91gRTE S, 319 conclude HINUI ..(HEGHTH). .
IE AR TAT &1 ...(SGHI).... 31T IS Dl TIIGT BT 8 P I8! Bl ... )...
S 1 B AU .. (I ). .
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SHRI GOLLA BABURAQO: Sir, it is important because transportation of 1 ton of cargo
for 1 kilometre comes to Rs.2.60 by road and Rs.1.45 by rail and less than one rupee
by waterways. That is why it is very useful. ...(Interruptions)... The second point is
about coastal shipping operations and one of the important parts of the operations is
the turnaround time. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): No posters are allowed. |t
has already been indicated. ...(Interruptions)... 314 AT 7 HIRTUI ...(aeT). .
D! BICT Tl ofl S ...(LT)...

SHRI GOLLA BABURAO: If you look at the turnaround time at Visakhapatnam Port, it
is not so encouraging. ...(Interruptions)... It has gone up from 58 hours in 2019-20
to 66 hours in 2023-24. ...(Interruptions)...

Suaed (S g™ [Ersh) : AR G, 317U BRI Bl YRT Seoie dHR Val
gl ...(gag™)... I8 ISt 21 ...(agm)... 3T 39 914 B FHST AU ... (LT ). .

SHRI GOLLA BABURAQO: This is the status in spite of taking up many projects under
Sagarmala. ...(Interruptions)... So, | would like to know from the hon. Minister
what additional steps the Ministry is proposing to take to improve the situation.
...(Interruptions)...

Suquree (S gazam  faarsh): I8 S F81 81 ..(FAYUM)...  S9B! A BIfvTul
...(TGLT)...

SHRI GOLLA BABURAO: Sir, | have one more important point. This is about one of
the core objectives of this legislation. | am saying this because it aligns with our
country’s broader goal of strengthening domestic shipbuilding industry.
...(Interruptions)...

Suaureger (N 'TEm  fQareh): e i BT 9G9I GHIW 81 T, gRdre|
(FAYT)... T TN AHARTT ...(FEYT)...  Not present. Dr. M. Thambidurai.
...(Interruptions)...

DR. M. THAMBIDURAI (Tamil Nadu): Sir, on behalf of the leader of my AIADMK
Party, Thiru Edappadi Palaniswami, | rise to participate in the discussion on the
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Coastal Shipping Bill and to put forth a few points for the consideration of the
Government, while supporting the Bill. ...(Interruptions)...

IuquTae (3t g9 fareEh) : 3ud! 39 IR-9R 6 [SATE| ...(FILH)... 779
T BT 1T T B ...(FILT)...

DR. M. THAMBIDURAI:  While supporting the Bill and welcoming its provisions, |
would like to point out the issues being faced by the Tamil Nadu fishermen while they
fish in the Indian territorial waters and the Indian Maritime Zone. ...(Interruptions)...
As we all know, fishermen issue is a perennial issue, as far as Tamil Nadu is
concerned. The Sri Lankan Navy captures, arrests and tortures Tamilian fishermen
whenever they go out for fishing in the Indian territorial waters. Therefore, | request
the hon. Minister to look into this. ...(Interruptions)... There is a need for permanent
solution to this issue. The root cause of the problem is ceding the Kachchatheevu
Islet, unconstitutionally, by the two agreements signed in

1972 and 1974. ...(Interruptions)... * Therefore, | request the Government to look into
this, as late Shri Vajpayee had already promised, that we are going to get back this
Island. ...(Interruptions)... | request the hon. Minister to take necessary action

£

and safeguard our Indian territory and save the Tamil Nadu fishermen.

..(Interruptions)... | am supporting the Bill. Thank you.

Syauregy (st gawam fErd): foedl Rrar of wWige &ffw sy 3ol
T2 &l ..(WAYM).. MY I T W W 98 AYI T8I Bl e H A
ARG .. (@E).. A fred) Rrar S wrge 3ift Sife 38138 B 39 HIF-9T
W 31 TSR ISTVB 87 ..(TALT)...

SHRI TIRUCHI SIVA: Thank you very much, Sir, for accommodating my point of
order. Sir, you have been directing others -- even yesterday, when they were
speaking about SIR during another Bill — to speak on the subject connected with the
Bill. ...(Interruptions)... What he has spoken is totally out of the context of the Bill.
...(Interruptions)... | request you, Sir, to expunge whatever is out of context.
-.(Interruptions)... It is under Rule 240. ...(Interruptions).. Under Rule 240, whatever
has been spoken, irrelevant or not connected with the Bill, has to be expunged.
..(Interruptions)..  Sir, we expect you to be impartial and judicious.
-.(Interruptions)... They are going beyond the Bill. ..(Interruptions).. When we speak,

* Exupnged as ordered by the Chair.
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you do not allow. ..(Interruptions).. You do not even let it go on record.
..(Interruptions).. But now everything that he has spoken ..(Interruptions)..
Whatever he has spoken out of the context of the Bill must be expunged. It is
irrelevant. ...(Interruptions)... Sir, you are the custodian of the House and the rules.
..(Interruptions)... Please take note of it. That is my point. ...(Interruptions)...

DR. M. THAMBIDURAI: Sir, | want to clarify it. ..(Interruptions)...
SuwHTEge (3t g™ farsh):  su 99 WUl No. 39U 3ifdhd & M Bl

.(TIGYT)... Shri Debashish Samantaray. ..(Interruptions)... Shri Praful Patel. He is
not present. Dr. Kalpana Saini.

ST, BT A (STRIGS): SUNHIEGE Helad, dcig uid aRage fdgaed, 2025 1
I AT TR P 37T, A TRl 3k germ w3t s TR A1) TR &
qRe el EfSCHI & | I8dR I &1 ..(TAL)... 37T IZINATT ATFETHI &b A1
I8 fqede weic R sifafa™, 1958 S QR BIA1 & YR ATGeT=i Dl S~
B §U WA o g TIR STIHT S TS BT 81 IR fderid, 9Rd & qeid
IR ¥ f4eel SErll & dgdd iR e & forg g graer IR &Rl
gl ..(FFUF).. IE TP I TSI @R s e Jiag o &t Jroen durR
HRH AR IS Hged & fU U I ST 99 WU BRA - BT AR Al
gl ..(FaAg™)... ¥, § 39 [9d &1 qHT Sl

SHRI MILIND MURLI DEORA (Maharashtra): Sir, on behalf of my party, | stand to
support the Coastal Shipping Bill, 2025. ...(Interruptions)... | have had the privilege of
being a Minister in the Ministry of Shipping. ..(Interruptions)... | know how important
this Bill is to encourage Make in India, to grow our economy. ..(Interruptions).. g
PO s Fa b AW G d18dl gl ..(FGIM).. One litre of fuel moves 24
tonne of cargo per km by road. It moves 95 tonne of cargo per km by rail.

...(Interruptions)... But it moves 215 tonne of cargo per km by water.

..(Interruptions).. TS A T T BN DI T fhellHIC Tb of ST H 3 BU Wl
QAT ..(FAYH)... I A S B 37T & 31X dIex IoT A el 20 U gl AT 2|
(FAUF)... MY 99 &H T I1 ¥l A BT d1 R § SIac o3 32 g1 Ul
HRA B hIdl U TTE| 991 B ©, dicd JATARYT Bl W 9901 78 1 .(FFE).. §
HRBR DI 3R AR ISRV IR YGT A3 A5 Alal Sif bl 59D (o7 Igd-9gd
E[?IIT% <dT _§’ fb BHRI coastal shipping and inland waterways fUoe 7 auf ®

..(FGYT).. We have seen a sea-change in the growth of this sector.

..(Interruptions).. Ten years ago, there were only five national waterways.
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..(Interruptions)... Today, there are 26 national waterways. ..(Interruptions).. Ten
years ago, only 18 million tonne of cargo were being moved on national waterways.
..(Interruptions)... Today, a decade later, 133 million tonne of cargo are being moved
on the national waterways. ...(Interruptions)... F 4] Sft 1 E?T%I(’ i E[%II_S% ST HIE\‘T[
b today waterways alone constitute two per cent of our transport mix.

201 St T S fasT 7, g ARBR 3R TR~ Al St T ol fas 2, 98 I8 & fh g9

Inland Waterways, as per Maritime India Vision 2030, to take our waterways mix to

five per cent of our total transportation mix. This will improve Make in India, will make
cost cheaper, will benefit our farmers and will allow us to grow our manufacturing
base. With these words, once again, H Ul & TRB ﬁsvﬁaaﬂweh CAI é MR
3] ST DI 9gd-9gd 9918 <ol @

SuaHree (ot gaea farst): gwyare el qRell GaxT il 21 A RAT IHHTE,
319 37T HIYUT IRY BT

it AHRAT IAAE ([ORIA): A, J8[ IR I8 JILH & ...(FAYH)... F8Ied, §
39 fael &1 Tl BRa1 g1 § $3aR 9 y1eiH1 R § b WA 5% wgfe ©, A9
HTH T8 PR < XE & H $IAR I W11 BRAT § b 3¢ BIH DR Bl Aglg <, a1 Sl
Mt §, 7 W IS8T 9 Tt S0 ...(Fae)... H8Ied, g4 faRielt vt anfey, oifes 9 I8
g1d 8] TH © ...(FTHM)... T TRBR BT B! I RIS B 3B ol J I a8l
AT © fob ST < I BT TTT U&7 g4 b Folv U1 21 i) R © fb 3= &
PR I ...(TFIH). .

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Dr. Fauzia Khan; not present.
..(Interruptions)... Now, Shri Brij Lal.

M o AT (SR YY) : SUHAHTEIE HBIGY, JATIDT 98 -5 g=ydTg [ A g3
the Coastal Shipping Bill, 2025 TR 81 I8! Td! TR gl &1 HidT {7 81 ...(TIE).
ARG, BRI R o1 7,516.6 [haldex B ...(cadeH)...

Suauree (N gavaM farsh): 81 T R I, 39 URe Bl A1 BRIyl
...(TGIM)...

i gol  clel: eHIRT 95 WHCQ@'@]’C{@W%I .(HIGYT)... By volume, it is 95 per
cent and by value, it is 77 per cent. HBIG Y, ﬁH%TFTHBﬂGﬁEﬁE@H W@Hﬁé‘d‘[‘g{
{5 9% IJcd H TY-Y UICH 94 32 & 3IR IE f9et, S Ha= 3 o1 11 2, I R
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¥ 9gd SRR 4G B H 51 9a] &b WY HA Sl Bl 9gd-9gd 9915 ol gl
SU[HTEE HEIG, 3TTH] Igd-9gd g-aig|

N v far : STTuTege] Sff, BRT Wise 3% 3iTeX 2l ...(adem ). .

Suwareme (St gaeaM faarsh: faas) Sft, 59 8189 offex § 181 ©, 9 WiEe 3t
3SR B4 BT? ...(@AHT)... The House is not in order. ...(Interruptions)... 39 &3
SITSU| ST B9 Y 3iTsx § 81T, H I9 3MMYD! UATS; Ho| ...(FILTH)... I forar)
ST, 99 <1 399 Wise 3ifh 3SR BIdT F21 B, <ifth 31y IR Aew 8 3R 81y wise
3iTh 3SR ST B ©, STV ST ITT| ...(aerm ).

M A AR 3 ([RER): WR, 579 4 U 81 ebell &, <l @ige 31 AT i T8
ST B &7 ...(FALM)...

IUITHE (2 TeaT faarSt) : 81T 9 S8 ...(aY™). .

sit e faErdt (IORAM): IR, AR Sl 258 & ST NI &1 e 21 IR, I8
|G, I 4T, AT 78 g7 2, H I8T WR A &1 931 Iod §Y I8 Hard
o1 =18l § b 317y g8l 43 &, &9 I8l 90 € IR 3R Ig e+ dcl &l &, dl
[BECICEIRIERRE RN

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): No; not allowed. IdXJT DI
DIg YT T8l Bl ...(AYM)... FIRRAT BT Hig T4 ifha T8l gl ...(caem ). .
YA BT Big 994 3ifhd &1 BT ...(—G)... Placards are prohibited inside the
House. ...(Interruptions)... No point of order in this. HYAT 46 STFY| @ISE 3T
ﬁi@?ﬁ’cﬁéﬁﬂﬁWI ...(dldHTH)... Now, Shri Masthan Rao Yadav Beedha.

SHRI MASTHAN RAO YADAV BEEDHA (Andhra Pradesh):  Sir, | thank you for giving
me this opportunity. | rise today on behalf of Telugu Desam Party and our leader, Shri
Nara Chandrababu Naidu Garu, to express my whole-hearted support to the Coastal
Shipping Bill, 2025. ...(Interruptions)... | begin by commending the hon. Minister of
Ports, Shipping and Waterways, Shri Sarbananda Sonowal, for bringing forward this
landmark legislation...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Placards are not allowed in
the House. ...(Interruptions)...

* Not recorded

Contents Page t



20

[ RAJYA SABHA ]

SHRI MASTHAN RAO YADAV BEEDHA: Sir, as someone who hails from a coastal
region of Andhra Pradesh and having spent decades working for the development of
our port infrastructure and fishing communities, ...(Interruptions)...

Suauege (2 geam faarsh): 31T TTeld PR 3B B 59 e § 31UP gRT JIRETar
AT el afSrd §1 3T QAT 81 B ...(FE)...

SHRI MASTHAN RAO YADAV BEEDHA: | know how deeply maritime connectivity
shapes the destiny of our economy, livelihoods and logistics. ...(Interruptions)...

Suaaee (St geeEm REsh): A 9ew, § S dR-9R 68 VET gl
..(FAUM)... AR GSRT, HAT SIPR Sil, H ATqDh] IR-IR AT B I8
...(TIYT)...

SHRI MASTHAN RAO YADAV BEEDHA: This Bill, for the first time in independent
India’s legislative history, offers coastal shipping its own legal identity, liberating it
from the outdated confines of the Merchant Shipping Act of 1958. ...(Interruptions)...
and in doing so, it sends a strong message that India’s maritime future will not just be
deep-sea and global, it will also be local, coastal and regional. ...(Interruptions)...
Sir, why this Bill matters? ..(Interruptions)... First, it is a dedicated law for domestic
maritime growth. ..(Interruptions).. Then, ease of doing coastal business and
empowering Indian vessels and workers and maritime security and oversight.
..(Interruptions)... Sir, with these words, | support this Bill wholeheartedly on behalf
of Telugu Desam Party and our leader, Shri Nara Chandrababu Naidu Garu.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Birendra Prasad Baishya.
..(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | rise here today to speak on the
Coastal Shipping Bill, 2025 on behalf of Asom Gana Parishad and my Party President
Shri Atul Bora. ...(Interruptions)... | rise here to support the Bill. ...(Interruptions)...

Suquregy (it eeea™ farsh: s /9 SIgR S, MY ITeld $R B B
...(TAYT)... I U fS@ =T 8] I ...(aEH)... TS TAd 2 ....(FdeT ). .
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SHRI BIRENDRA PRASAD BAISHYA: This Bill is ...(Interruptions)... 314 H WICa= &
fAQ ST gl ...(@agm)... This Billis for protection of commerce. This Bill is an
environment-friendly Bill. ..(Interruptions)... So, | totally support the Bill.

THE VICE-CHAIRMAN (SHRl GHANSHYAM TlWARl): Shri Sarbananda Sonowal to
reply to the discussion. ...(Interruptions)...

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Respected Vice-Chairman, Sir, | am sincerely grateful to hon.
Members, Shrimati Darshana Singh, Shri Golla Baburao, Dr. M. Thambidurai, Dr.
Kalpana Saini, Shri Milind Murli Deora, Shri Mokariya Rambhai, Shri Brij Lal, Shri
Masthan Rao Yadav Beedha and Shri Birendra Prasad Baishya for their kind support
to this Bill. ...(Interruptions)... As you know, this is a very, very significant reform
initiative under the dynamic leadership of hon. Prime Minister Narendra Modiji which
would particularly unlock the full potential of India’s vast and strategic coastline,
which stretches over 11,098 kilometres across nine coastal States and four Union
Territories. ..(Interruptions).. To support the goal of growing India’s coastal cargo
share to 230 million metric tonnes by 2030, we need a framework that minimises
regulation while maximising facilitation of growth opportunities in coastal trade.
..(Interruptions)... The Coastal Shipping Bill, 2025 is designed to make coastal trade
easier, more competitive, and better integrated with India’s overall transport vision.
..(Interruptions)...

Sir, presently, regulation and licensing of coastal shipping is governed by Part
XIV of the Merchant Shipping Act, 1958. ...(Interruptions).. The current Bill provides
a holistic, forward-looking and progressive legal framework suited to today’s
commercial realities in line with globally prevalent cabotage practices.
...(Interruptions)... This Bill is part of the larger vision of our hon. Prime Minister
Narendra Modiji to undertake a series of legal reforms which in the past eleven years
have led to increased growth and development for the maritime and shipping sector.
..(Interruptions)...

Hon. Vice-Chairman, Sir, this Bill contains 6 Chapters and 42 Clauses that
mainly consist of provisions on licensing and regulation of foreign vessels in coasting
trade, formulation of the National Coastal and Inland Shipping Strategic Plan, and
creation of a National Database for Coastal Shipping. ..(Interruptions)... This Bill will
reduce the compliance burden for Indian ships in line with the mission of Ease of
Doing Business. ..(Interruptions)... If greater number of Indian ships handle coastal
cargo, it will ensure — this is very significant -- supply-chain security for the country,
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prevent escapement of country’s foreign exchange by reduced dependence on
foreign ships; and enable creation of a blooming local economy with versatile
employment opportunities. ..(Interruptions).. Easy accessibility to authentic and
periodically updated data through the National Database on Coastal Shipping,
alongside information on the Strategic Plan for development of infrastructure on
coastal and inland routes, will keep potential investors better informed about the
development plans and policy priorities of the Government in the sector.
..(Interruptions)...

Sir, this Bill is a very significant Bill. It is a very, very reformative kind of
initiative and | believe, the hon. Members of the House would definitely help in passing
this Bill. ...(Interruptions)... Thank you, Sir.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The question is:

“That the Bill to consolidate and amend the law relating to regulation of
coastal shipping, promote coasting trade and encourage domestic participation
therein, to ensure that India is equipped with a coastal fleet, owned and operated by
the citizens of India for its national security and commercial needs, and for matter
connected therewith or incidental thereto, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): We shall now take up Clause-
by-Clause consideration of the Bill. ...(Interruptions)... In Clause 2, there is one
Amendment (No. 4) by Dr. John Brittas. Are you moving? ...(Interruptions)...
Amendment not moved. ...(Interruptions)...

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 3, there is one
Amendment (No. 5) by Dr. John Brittas. Are you moving? ...(Interruptions)...

DR. JOHN BRITTAS: Sir, allow discussion on ...(Interruptions)... Then, | will move.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Amendment not moved. |
shall now put Clause 3 to vote. ...(Interruptions)...
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Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 6, there is one
Amendment (No. 1) by Dr. Fauzia Khan— hon. Member not present. Amendment
not moved.

Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 8, there are two
Amendments (Nos. 6 and 7) by Dr. John Brittas. ..(Interruptions).. Are you
moving? ...(Interruptions)...

DR. JOHN BRITTAS: Sir, allow discussion on ...(Interruptions)... Then, | will move.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Amendments not moved. |
shall now put clause 8 to vote. ...(Interruptions)...

Clause 8 was added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 9, there are two
Amendments (Nos. 2 and 3) by Dr. Fauzia Khan— hon. Member not present.
Amendments not moved.

Clause 9 was added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 10, there are two
Amendments (Nos. 8 and 9) by Dr. John Brittas. ..(Interruptions).. Are you
moving? ...(Interruptions)...

DR. JOHN BRITTAS: Sir, allow discussion on ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Amendments not moved. |
shall now put clause 10 to vote. ...(Interruptions)...

Clause 10 was added to the Bill.
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 11, there is one
Amendment (No. 10) by Dr. John Brittas. Are you moving? ...(Interruptions)...

DR. JOHN BRITTAS: Sir, you allow me to ...(Interruptions)... Allow discussion on...
...(Interruptions)... Then, I will move. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Amendment not moved. |
shall now put Clause 11to vote. ...(Interruptions)...

Clause 11 was added to the Bill.
Clauses 12 to 36 were added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): In Clause 37, there is one
Amendment (No.9) by Dr. John Brittas. ..(Interruptions)... Not moving!

..(Interruptions)...

DR. JOHN BRITTAS: Sir, allow a discussion on ...(Interruptions)... Then, | will move.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Amendment not moved. | shall
now put Clause 37 to vote.

Clause 37 was added to the Bill.
Clauses 38 to 42 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

-.(Interruptions)...

THE VICE-CHAIRMAN (SHRl GHANSHYAM TlWARl): Shri Sarbananda Sonowal to
move that the Bill be passed. ...(Interruptions)...

SHRI SARBANANDA SONOWAL: Sir, | move:
“That the Bill be passed.”

The question was put and the motion was adopted.
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The House stands adjourned
to meet at 11.00 a.m. on Friday, the gt August, 2025.

The House then adjourned at thirty-two minutes past two of the clock till eleven
of the clock on Friday, the 8" August, 2025.
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